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 ಕකბಟಕ ෮ೕഓฆ ฿ಹನಗಳ คಡ ඛಧბರൕ ಅඌඛಯಮ, 1957ඝ౬  ಮತ౨ ౣ  ൟൿ౪ ಪല 

ഴವ ಒಂൿ เඒಯಕ. 

 ಇย  ಇඝ౬ ෨ಂං ಉഴ ಬฆವ ಉං౪ ೕಶಗัಛಜ ಕකბಟಕ ෮ೕഓฆ ฿ಹನಗಳ คಡ 

ඛಧბರൕ ಅඌඛಯಮ, 1957 (1957ರ ಕකბಟಕ ಅඌඛಯಮ 35)ඝ౬  ಮತ౨ ౣ  ൟൿ౪ ಪല ഴโൿ 

ಕ౨ ฿ಜฆโದคಂದ;  

 ಇൿ, ූರತ ಗಣฃಜ ದ ಎಪ౭ ൢ ರඡ ವಷბದย  ಕකბಟಕ ฃಜ  เඋನಡಲൽಂದ ಈ 

෨ಂൽඦ ಅඌඛಯ෦ತ฿ಗย:-   

1. ౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ ฏಭ.- (1) ಈ ಅඌඛಯಮವඝ౬  ಕකბಟಕ ෮ೕഓฆ 

฿ಹನಗಳ คಡ ඛಧბರൕ (ൟൿ౪ ಪല) ಅඌඛಯಮ, 2022 ಎಂൿ ಕฉಯತಕౙ ൿ౪ .  

(2) ಇൿ ಈ ಁಡว ೦คಡ ಬರತಕౙ ൿ౪ . 

2. 4ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ಕකბಟಕ ෮ೕഓฆ ฿ಹನಗಳ คಡ ඛಧბರൕ ಅඌඛಯಮ, 

1957 (1957ರ ಕකბಟಕ ಅඌඛಯಮ 35)ರ 4ඡ ಪ ಕರಣದย ನ (1)ඡ ಉಪಪ ಕರಣದย ,- 

  (i) “ಹൽජൿ ൽವಸಗูಳಛಜ” ಎಂಬ ಪದಗัಡ ಬದมಜ “ಒಂൿ ൟಂಗูಳಛಜ” ಎಂಬ 

ಪದಗಳඝ౬  ಪ ൟೕ೧ಸತಕౙ ൿ౪ . 

 (ii) (1)ඡ ಉಪ ಪ ಕರಣದ ತฆ฿ಯ ෮ದಲ ಪฏൡಕಃౙ  ෮ದฤ ಈ ෨ಂൽನ 

ಪฏൡಕವඝ౬  คಸತಕౙ ൿ౪ , ಎಂದฉ:- 

  “ಪฏൡ ෩ವൡ౨  เರ งඩಗำ ಮൡ౨  ກ ನ ෮ತ౨ ವඝ౬   ೖಕ฿ಜ 

ඩವൟಸ౽ದ ฿ಹನಃౙ  ීඌඈ คಡಯඝ౬ , คಡಯ ಂඎತ౷ โ ෨౽౨ ಯ฿ಞವ 

෮ದฤ ർ (prorata) ಆඋರದ ෬ว ಮൡ౨  ಸ౽ბರโ ౽ಲ౽ಲಃౙ  

ඛൽბಷౣ ಪലಸಬർඈಥ ಷರൟ౨ ತಳಪഖౣ  ಕ฿ಜ ඩವൟಸತಕౙ ൿ౪ .” 

 (iii) ಡ คದ ತฆ฿ಯ, ಪ ౨ ತเฆವ ෮ದಲ ಪฏൡಕದย ನ “ಪฏൡ” ಎಂಬ 

ಪದದ ಬದมಜ “ಮൡ౨  ಪฏൡ” ಎಂಬ ಪದಗಳඝ౬  ಪ ൟೕ೧ಸತಕౙ ൿ౪ . 
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ಉං౪ ೕಶಗำ ಮൡ౨  ౽ರಣಗಳ ຂัಃ 

 

คಡ ඩವൟಯ ಅವඌಯඝ౬  ಹൽජൿ ൽನಗัಂದ ಒಂൿ ൟಂಗัಡ เಸ౨ คโದ౽ౙ ಜ ಮൡ౨  

෩ವൡ౨  เರ งඩಗಳ  ೖಕ฿ಜ ඩವൟಸ౽ದ ฿ಹನಃౙ  ීඌඈ 

คಡಯඝ౬ , คಡಯ ಂඎತ౷ โ ෨౽౨ ಯ฿ಞವ ෮ದฤ ർ (pro rata) ಆඋರದ ෬ว 

ಕ฿ಜ ඩವൟโದಃౙ  ಉಪීಧ ಕย౭ ಸฤ ಕකბಟಕ ෮ೕഓฆ ฿ಹನಗಳ คಡ ඛಧბರൕ 

ಅඌඛಯಮ, 1957 (1957ರ ಕකბಟಕ ಅඌඛಯಮ 35)ಃౙ  ൟൿ౪ ಪല ഴโൿ ಅವಶ ಕๅಂൿ 

ಪคಗං. 

ಆದ౪ คಂದ, ಈ เඒಯಕ. 
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ಆ൮ბಕ ೦ౢ ಪನ ಪತ  

 

ಪ ౨ เತ ๎ಸකತ ಕ ಕ ಮโ ෴โඃ ກ ನ ๅಚ ವඝ౬  ಒಳತಂലฆโൽಲ . 

 

                                                    

 
©. ²æÃgÁªÀÄÄ®Ä 

¸ÁjUÉ ªÀÄvÀÄÛ ¥Àj²µÀÖ ¥ÀAUÀqÀUÀ¼À 

PÀ̄ Áåt ªÀÄAwæ 

 

 
JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð(¥Àæ) 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅඝීಧ 

ಕකბಟಕ ෮ೕഓฆ ฿ಹನಗಳ คಡ ඛಧბರൕ ಅඌඛಯಮ, 1957ರ (1957ರ ಕකბಟಕ 
ಅඌඛಯಮ 35) ಉದ౫ ೃತ ූಗ 

xx   xx  xx 

4. คಡ ർಯ.- (1) 3ඡ ಪ ಕರಣದ ෬ฉಡ เඌದ คಡಯඝ౬ , ෮ೕഓฆ ฿ಹನದ 

ඣೕಂർತ ಒഷಯඝ ಅಥ฿ ಅದರ ౷ ඌೕನಯඝ౬  ಅಥ฿ ඛತ ಣವඝ౬  ຄಂൽฆವ 

ವ ౾౨ , ತನ౬  ಆౙ ಗඝರ฿ಜ  ೖಕಃౙ , ಅಧბ ವಷბಃౙ  ಅಥ฿ ವಷბಃౙ , ದූბඝರ 

ಅಂಥ  ೖಕದ, ಅಧბ ವಷბದ ಅಥ฿ ವಷბದ ඩ ฏಭൽಂದ ಹൽජൿ ൽವಸಗูಳಡ 

෨ಂಗಡ฿ಜ ർಯ ಡತಕౙ ൿ౪ : 

 xx   xx  xx 

ಪฏൡ,  ಅඝಯ  ಎ  ූಗದ  1ರย   ಮൡ౨   14(2)ඡ   ನย   ඛൽბಷౣ ಪലದ  

฿ಹನಗัಡ  ීඌඈ,  คಡಯඝ౬    ಸ౽ბರโ  ౽ಲ౽ಲಃౙ   ඛൽბಷౣ ಪലಸಬർඈಥ  

ಷರൡ౨ ಗัಡ  ಒಳಪഖౣ  ฿ბಕ฿ಜ  ർಯ ಡತಕౙ ൿ౪ . 

ಪฏൡ xxx 

ಮ ౨ൢ  ಪฏൡ, ಈ ಉಪ ಪ ಕರಣದย  ಏඡ ಒಳತಂലದ౪ ง, ಅಂಥ คಡಯඝ౬ , ಐൿ 

ವಷბಗำ ಅಥ฿ ಹൡ౨  ವಷბಗಳ ಅವඌಡ ಆ ಐൿ ವಷბಗಳ ಅಥ฿ ಹൡ౨  ವಷბಗಳ ಅವඌಯ 

෮ದಲ ವಷბದ ಅವඌಯ ඩ ฏಭൽಂದ ಹൽජൿ  ൽನಗಳ  ಒಳಛಜ  ಅಂಥ  ยೕಕඝ  ಅಥ฿  

൞ඝ  ಆౙ   ലಆಂಡ  ವ ౾౨   ಒಂඃ  ෮ತ౨ ದย   ෨ಂಗಡ฿ಜ  ർಯ ಡಬൿ. 

xx   xx  xx 
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KARNATAKA LEGISLATIVE ASSEMBLY 

FIFTEENTH LEGISLATIVE ASSEMBLY  
TWELFTH SESSION 

THE KARNATAKA MOTOR VEHICLES TAXATION (AMENDMENT) BILL, 2022 

(LA Bill No. 13 of 2022) 

 

 A Bill further to amend the Karnataka Motor Vehicles Taxation Act, 1957. 

 Whereas it is expedient further to amend the Karnataka Motor Vehicles 

Taxation Act, 1957 (Karnataka Act 35 of 1957) for the purpose hereinafter 

appearing: 

 Be it enacted by the Karnataka State Legislature in the seventy third year of 

the Republic of India as follows: 

1. Short title and commencement: (1) This Act may be called the Karnataka 

Motor Vehicles Taxation (Amendment) Act, 2022. 

(2) It shall come into force with effect from 1st April 2022. 

2. Amendment of section 4.- In the Karnataka Motor Vehicles Taxation Act, 

1957, (Karnataka Act 35 of 1957) in section 4, in sub-section (1),-  

(i) for the words “fifteen days” the words “a month” shall be substituted; 

(ii) after sub-section (1) before the first proviso the following proviso shall be 

inserted, namely:- 

“Provided that the tax in respect of vehicle to be paid quarterly amounting to 

Rupees thirty thousand and above may be paid monthly on prorata basis before the 

expiry of validity of tax and subject to such condition as may be specified by the 

Government from time to time.” 

 (iii) after so inserting, in the existing first proviso for the words “Provided that” 

the words “Provided further that” shall be substituted. 
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STATEMENT OF OBJECTS AND REASONS 

 

It is considered necessary further to amend the Karnataka Motor Vehicles 

Taxation Act, 1957 (Karnataka Act No.35 of 1957) to extend the period for payment 

of tax from fifteen days to one month and also to provide for monthly payment of 

tax on prorata basis before the expiry of validity of tax in respect of vehicles for 

which tax was paid quarterly amounting to Rupees  Thirty thousand. 

 Hence the Bill. 
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FINANCIAL MEMORANDUM 

 

 
 
 
 

 

 There is no extra expenditure involved in the proposed legislative measure. 

 

 
 
                              

B. SRIRAMULU 
Minister for Transport and 

S.T. Welfare 
 
 

 
 

M.K. VISHALAKSHI 
Secretary (I/c) 

Karnataka Legislative Assembly 
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ANNEXURE 

Extract of the Karnataka Motor Vehicle Taxation Act, 1957 

(Karnataka Act No.35 of 1957) 

XX           XX  XX 

4. Payment of tax.- (1) The tax levied under section 3 shall be paid in 

advance by the registered owner or person having possession or control of the 

motor vehicle, for a quarter, half-year or year, at his choice, within fifteen days from 

the commencement of such quarter, half-year, or year as the case may be: 

XX           XX  XX 

Provided that the tax in respect of vehicles specified in item 1 and 14(2) of 

Part A of the Schedule shall be paid annually subject to such conditions as may be 

specified by the Government from time to time: 

Proviso x x x 

Provided also that notwithstanding anything in this sub-section such tax may 

be paid in advance in a lumpsum by such owner or person at his choice, for a 

period of five years or ten years within fifteen days from the commencement of the 

first year of such period of five years or ten years: 

  

XX           XX  XX 
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